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\

JUDGEMENT

MR. N'.'DHARMADAN, JUDICIAL MEMBER

The. grievance of the appllcant in thls case is that
he is not bqwng-glven engagement by the reSpondents
’ [,.
after his previous engagement in 1982. According to the

epplicant he commencedAservice under the first respondent
es casual mazdoor on‘132.19825 He continued his
engagement for some time in\that'year» He has also
mentioned about the Engagement Card given by the first \
respondent in connection with the WOrKs - Subsequentlyf

he was"giVen‘work,On bill basis tiil 1987 whenever Work
was 'availabie with the respondents. It is submitted
that, thereafter he has not been given work inspite of
of ehébfact khhat work is available with the first
respondent. He also Submltted that his Junlors having

Serwiey M-
lesser number of 4days, have been engaged even now w;thout

considefing.the claim of the applicant.



2. Though #le respondents have not filed any counter-
affidavit the learned counsel for the respondents submitted
that the applicant was originaily enga@ged for some time
but aécording to the respondents he aband_éd the work and "
hence it will be difficult.for them to given engagement
without getting Sufficient defails about previocus
eﬂgagement of -the applicant.

3. ' In the circumstances of’the case, we are of the view

that interest of justice will be met in this case if the

application is disposed of with a directicn to the applicant

to submit a detailedvreprésentatidn with all relevant

recc;déugvailable with him ¢o establish his seniority

in the matter of engagement under the firstr respondent
ahd}also his prior engagementébﬁv1982 to 1987. Accordingly
we decide&to dispose ‘of this application with the

following direction.

4. The applicant may if so advised file a representation
with all the.details regarding his enéagement under the

first respondent, within a period of two weeks from the

 date of receipt of a copy of this judgment. If such a

representatin is filed before the first respondent, he
shall dispose of the same taking into consideration the
observations made by us in the earlier similar cases

O.A. 202/89 and C.A. 747/89 and conniected cases. This
shall be done by‘the‘respondents within three months from

the date Of receipt of the representation,as directed
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